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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 438/2023

News item in India Today dated 14.06.2023 titled “2 minors among 4 killed as

explosion rocks illegal firecracker godown in UP owners held”
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 438/2023

News item in India Today dated 14.06.2023 titled “2 minors among 4 killed as
explosion rocks illegal firecracker godown in UP owners held”

ACTION TAKEN REPORT ON BEHALF OF DISTRICT MAGISTRATE
SAMBHAL, IN COMPLIANCE WITH THE ORDER DATED 03.10.2024.
ALONG WITH THE SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH

. That the Hon’ble National Green Tribunal (hereinafter, “the Hon’ble Tribunal”) took
suo motu cognizance of an explosion that occurred on June 14, 2023, in an allegedly
illegal firecracker storage facility situated in District Sambhal, Uttar Pradesh. The
matter has been registered as Original Application No. 438/2023. Through its order
dated December 1, 2023, the Hon’ble Tribunal noted that four individuals had lost

their lives, while nine suffered injuries in this incident.

. That in an earlier order dated October 13, 2023, the Hon’ble Tribunal observed that
neither the reply nor the report on file disclosed whether any compensation had been
paid to the injured persons or to the families of the deceased. Consequently, the
Hon’ble Tribunal directed the District Magistrate, Sambhal, to appear personally

(through virtual mode) to explain the status of compensation.
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3. That on December 1, 2023, Shri Manish Bansal, District Magistrate, Sambhal,
appeared via virtual mode and admitted that, up to that point, no compensation had
been disbursed to either the families of the deceased or the injured individuals. He
submitted that two of the deceased were family members of the person allegedly
responsible for the explosion; hence, a clarification had been sought from the State
Government on whether compensation is payable to their legal heirs. He did not

dispute that the other two deceased persons’ families are entitled to compensation.

4. That the District Magistrate sought additional time to consult with the State
Authorities and to review the judgments/orders of the Hon’ble Tribunal in:

a. Original Application No. 450/2022, In Re: News item published in The Indian
Express dated 05.06.2022 titled “12 dead in fire at Hapur factory that
‘produced firecrackers illegally’: ‘Saw people with burns jumping into
drains”’; and

b. Original Application No. 44/2021, In Re: News item published in The New
Indian Express dated 12.02.2021 titled “At least 19 dead in Virudhunagar
firecracker factory blast, more than 30 injured”, S0 as to understand

compensation norms for similar incidents.

5. That according to letter number 1258/Rashtriya Nigam Karya/2023-24, dated June
14, 2023, issued by Tehsildar Gunnaur, District Sambhal), the incident took place
on June 13, 2023, around 6:00 PM, when firecrackers allegedly stored at the
residence of Shabir Ali (s/o Shri Amir Bakhsh) in Mau Sarai, Gunnaur, caught fire
and caused an explosion. The resulting blast demolished Shabir Ali’s house entirely
and caused cracks in neighboring houses. copy of Tehsildar Gunnaur’s letter number
1258/Rashtriya Nigam Karya/2023-24, dated 14.06.2023, is being filed herewith and

marked as Annexure No.-1.
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Four persons died and nine were injured, whose details appear below.
DETAILS OF THE NINE INJURED PERSONS

Z.o. Name Address

1 Vinod Kumar s/o Samuel Sarai, Kasba Gunnaur
2 Rajesh Kumar s/o Samuel Sarai, Kasba Gunnaur
3 Ravi Kumar s/o Samuel Sarai, Kasba Gunnaur
4 Monu (alias Jaswant) s/o Kallu ||Sarai, Kasba Gunnaur
5 Pramod s/o Satyaveer Sarai, Kasba Gunnaur
6 Pravesh s/o Devendra Sarai, Kasba Gunnaur
7 Mery Paul d/o James Paul Sarai, Kasba Gunnaur
8 Sanu s/o Chand Sarai, Kasba Gunnaur
9 Labib s/o Nasir Sarai, Kasba Gunnaur

DETAILS OF THE FOUR DECEASED PERSONS

S. No.[Name Address
1 Om Moh. Sarai, Kasba Gunnaur
2 Guddo Moh. Sarai, Kasba Gunnaur
3 Shivaiya Moh. Sarai, Kasba Gunnaur
4 Agam Moh. Sarai, Kasba Gunnaur
4. That the Relief Commissioner, Uttar Pradesh, through letter number

4807/10A0KA0/2023-24, dated November 17, 2023, addressed to the District
Magistrate, Mathura, and copied to all District Magistrates in Uttar Pradesh, stated
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that “Fire” 1s included within the ambit of recognized disasters under the State
Disaster Relief Fund (SDRF) guidelines, irrespective of the underlying cause.
Consequently, relief and ex-gratia payments are permissible in fire-related incidents.
copy of Relief Commissioner, Uttar Pradesh’s letter number 4807/10A0KA0/2023-
24, dated 17.11.2023, is being filed herewith and marked as Annexure No.-2.

That the Disaster Management Act, 2005, defines a disaster as:

“disaster means a catastrophe, mishap, calamity or grave occurrence in any area,
arising from natural or manmade causes, or by accident or negligence which results
in substantial loss of life or human suffering or damage to, and destruction of,
property, or damage to, or degradation of, environment, and is of such a nature or

magnitude as to be beyond the coping capacity of the community of the affected.”

That according to these provisions, assistance for loss of life due to all types of fires
(except in cases of murder or suicide) is legally justified, and gratuitous relief is to
be extended to the families of the deceased without differentiating between

residential and non-residential premises.

. That in furtherance of the Relief Commissioner’s directive, funds were sought from
the Government via office letter number 265/DIOA0APRAO0/2023, dated November
22,2023, for providing financial assistance to the victims’ families. Subsequently,
by order number 1638(i)/RONOKAO (Working)/Daily A0/2023-24, dated November
29, 2023 issued by the Sub-District Magistrate, Gunnaur, the following
compensation was sanctioned: INR 16,00,000/- (INR 4,00,000/- each) for the four
deceased persons, plus INR 1,20,000/- for damage to one house, totaling INR
17,20,000/-. copy of office letter number 265/DIOAOAPRAO0/2023, dated
22.11.2023, is being filed herewith and marked as Annexure No.-3. copy of the
Office of the Sub-District Magistrate Gunnaur’s order number 1638(1)/RONOKAO




72

(Working)/Daily A0/2023-24, dated 29.11.2023, 1s being filed herewith and marked

as Annexure No.-4.

DETAILS FOR THE DECEASED AND HOUSE DAMAGE

S. |[Victim / Bank
Account No. IFSC Code Amount (%)
No. [Account Holder Name
Punjab
Om / (Jaswant / _
1 _ 0669001700079568|PUNB0066900(National  |4,00,000
Sundari)
Bank
Guddo / House )
Punjab
Damage _ 4,00,000 +
2 _ 0669001501151577|[PUNBO0066900| National
(Shajeb / 1,20,000
Bank
Shayma)
Anam (Shajeeb )
_ Punjab
s/o Shabir & _
3 _ 0669001501151577|PUNB0066900(National  |4,00,000
Shaima d/o
_ Bank
Shabir)
Shivaiya /
_ State Bank
4 ||(Naseem / Wife|33823574410 SBIN0002689 £ Indi 4,00,000
of India
of Pappu)
Total 17,20,000

That an FIR bearing number 218/2023 was lodged at Police Station Gunnaur,
District Sambhal, with Shabir Ali named as the accused. The deceased individuals

listed at serial numbers 2 and 3 above, namely Guddo and Anam, are the wife and
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daughter of Shabir Ali, respectively. copy of First Information Report (FIR) No.
218/2023, is being filed herewith and marked as Annexure No.-5.

That via office letter number 271/D.A.P.P./2023-24, dated December 2, 2023, the
Additional Chief Secretary, Government of Uttar Pradesh, Revenue Section-10 was
requested to clarify whether the families of Guddo (wife of the accused) and Anam
(daughter of the accused) are eligible for ex-gratia in light of the accused’s
involvement. Meanwhile, INR 8,00,000/- (INR 4,00,000/- each) has already been
disbursed to the families of the other two deceased, Om and Shivaiya. [1 copy of
office letter number 271/D.A.P.P./2023-24, dated 02.12.2023, is being filed

herewith and marked as Annexure No.-6.

. That through office letter number 300/D.A.P.P./2023-24, dated January 5, 2024, the
Deputy District Magistrate, Gunnaur and the Assistant Labor Commissioner,
Sambhal were asked whether compensation would be payable under the Workmen’s
Compensation Act, 1923, as referenced in paragraph 6 of the Hon’ble Tribunal’s
order dated July 12, 2022, in OA No. 450/2022. copy of office letter number
300/D.A.P.P./2023-24, dated 05.01.2024, is being filed herewith and marked as

Annexure No.-7.

. That in response, the Deputy District Magistrate, Gunnaur, by letter number
3028/ST/202-24, dated January 6, 2024, stated that there was no registered or legal
factory at the location of the incident and that none of the nine injured persons
qualified as laborers or workmen. Consequently, no compensation is payable under
the Workmen’s Compensation Act, 1923. copy of Deputy District Magistrate
Gunnaur’s letter number 3028/ST/202-24, dated 06.01.2024, is being filed herewith

and marked as Annexure No.-8.
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8. That similarly, the Assistant Labor Commissioner, Sambhal, in letters numbered 49-
51, dated January 5, 2024, and 63-65/S0Shi, dated January 6, 2024 confirmed that
none of the four deceased or nine injured met the definition of laborers/workmen.
Thus, the Workmen’s Compensation Act, 1923, does not apply to the present case.
copy of the Assistant Labor Commissioner, Sambhal’s letter number 49-51, dated
05.01.2024, is being filed herewith and marked as Annexure No.-9. copy of the

Assistant Labor Commissioner, Sambhal’s letter number 63-65/S0Shi, dated
06.01.2024, is being filed herewith and marked as Annexure No.-10.

9. That the Sub-District Magistrate, Gunnaur, submitted a report by letter number
3029/ST/2023-24, dated January 6, 2024, indicating that Shabir Ali’s house was
100% destroyed, while neighboring houses sustained cracks and less than 15%
damage. By letter number 1-11099/59/2022, dated October 13, 2022. copy of the
Sub-District Magistrate Gunnaur’s letter number 3029/ST/2023-24, dated
06.01.2024, is being filed herewith and marked as Annexure No.-11. copy of the

Secretary, Government of Uttar Pradesh, Revenue Section-11’s letter number 1-
11099/59/2022, dated 13.10.2022, is being filed herewith and marked as Annexure
No.-12.

10.The Secretary, Government of Uttar Pradesh, Revenue Section-11, laid down
revised guidelines for assistance under the State Disaster Relief Fund (SDRF) and
the National Disaster Relief Fund (NDRF) for the period 2022-23 to 2025-26.
Under these guidelines:

o Fully damaged/destroyed houses (plain areas): X1,20,000/-

o Fully damaged/destroyed houses (hilly areas): X1,30,000/-
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o Partially damaged houses (>15% damage): 36,500 (Pucca), 34,000 (Kutcha)

That since Shabir Ali’s house was totally destroyed, X1,20,000/- has already been
sanctioned under order number 1638(i)/R.N.K. (Working)/Dainik A./2023-24, dated
November 29, 2023, but its final disbursement is pending further guidance. Houses

with damage below 15% are ineligible for compensation under the cited norms.

11.That initially, the nine injured individuals were reported to have minor injuries.
However, pursuant to the Hon’ble Tribunal’s order dated December 1, 2023, a more
detailed report was requested by office letter number 302/DIOAOAPRA0/2023-24,
dated January 5, 2024, from the Sub-District Magistrate, Gunnaur, and the Chief
Medical Officer, Sambhal, seeking:
1. Classification of the injuries,
2. Duration of hospitalization,
3. Whether any injured person sustained a permanent disability,
4, Copies of medical reports for all injured individuals.
copy of office letter number 302/DIOAOAPRA0/2023-24, dated 05.01.2024, is being

filed herewith and marked as Annexure No.-13.

(i) That in compliance, the Chief Medical Officer, District-Sambhal, via report dated
January 9, 2024, copy of the Chief Medical Officer, District-Sambbhal’s report, dated
09.01.2024, is filed herewith and marked as Annexure No.-14. furnished the

following details:
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MEDICAL DETAILS OF THE NINE INJURED PERSONS

Sr. _ ) Treatment ||Admission Injury
Name Age|Sex|Disease/Injury )
No. Centers Duration Type
_ Dist. Hospital _
Vinod 2 days (Dist.
Blast/Burn Sambhal;
1. |Kumar s/o|50 |M _ Hosp.) + 5|Normal
Injury Panna Lal
Samuel ) days (Panna)
Hospital
JNMC
) _ 1 day (JNMC)
Rajesh s/o Blast/Burn Aligarh; _
2. 45 M | + 7  days|Serious
Samuel Injury Mannat
) (Mannat)
Hospital
) Dist. Hospital _
Ravi 2 days (Dist.
Blast/Burn Sambhal,; _
3. |Kumar s/0|35 |M _ Hosp.) + 5||Serious
Injury Panna Lal
Samuel ) days (Panna)
Hospital
Monu (alias Referred  to|15 days
Blast/Burn _ _
4. |Jaswant) |6 |M ni Aligarh (JNMC Serious
njury _
s/o Kallu (JNMC) Aligarh)
Pramod s/o Blast/Burn
5. 30 |M _ Not referred |- Normal
Satyaveer Injury
Pravesh s/o Blast/Burn
6. 15 M _ Not referred |- Normal
Devendra Injury
Mery Paul _ _
Blast/Burn Dist. Hospital
7. |d/o James|27 |F _ 2 days Normal
Injury Sambhal

Paul

12
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Sr. _ ) Treatment |Admission Injury
Name Age|Sex|Disease/Injury )
No. Centers Duration Type
3 days (GTB
GTB — ys ( )
Sanu  s/o Blast/Burn + 3 days|
8. 28 M _ URBAN — Serious
Chand Injury (URBAN) + 15
AlIMS
days (AIIMS)
Labib s/o Blast/Burn
Q. ) 45 |M _ Not referred |- Normal
Nasir Injury

(if) That according to the Medical Superintendent, Community Health Center-Gunnaur

and the Sub-District Magistrate, Gunnaur (letter number 3030/ST/2023-24, dated
January 6, 2024;, none of the nine injured persons suffered any disability. copy of
the Medical Superintendent, CHC Gunnaur’s letter number 3030/ST/2023-24, dated
06.01.2024, is being filed herewith and marked as Annexure No.-15.

. That the Secretary, Government of Uttar Pradesh, Revenue Section-11, through
letter number 1-11099/59/2022, dated October 13, 2022 (Annexure No.-12
previously cited), promulgated revised guidelines for ex-gratia assistance from the
SDRF and NDRF for 202223 to 2025-26. Under Serial No. 1:

Grievous injury requiring hospitalization:

%16,000/- per person if hospitalization exceeds one week

%5,400/- per person if hospitalization is less than one week

(i) That based on these guidelines, the Sub-District Magistrate, Gunnaur, through
office order number 1750/R.N.Ka. (Work)/Daily Aa0/2023-24, dated January 9,
2024.Copy of office order number 1750/R.N.Ka. (Work)/Daily Aa0/2023-24, dated

13
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09.01.2024, is being filed herewith and marked as Annexure No.-16., sanctioned

and disbursed ex-gratia payments to six eligible injured individuals, as set out below.

EX-GRATIA ASSISTANCE FOR SIX INJURED PERSONS

Name of
Sr Injured / Bank Sanctioned
" |[Father’s Account No. IFSC
No. Name Amount ()
Name /

Residence

Ravi Kumar
s/o Jorch H.
Samuel, Bank of
1. 35630100012538 |BARBOGUNNAU 16,000
Mohalla Baroda
Sarai,

Gunnaur

Rajesh

Kumar s/o
Jorch H. State
2. ||ISamuel, 31889694257 SBIN0002689 Bank 0f||16,000
Mohalla India
Sarai,

Gunnaur

Vinod
Kumar s/o
Jorch H.
3. [Samuel, 93332250001595 |SYNBO0009333
Mohalla
Saral,
Gunnaur

Syndicate

Bank 16,000

Mary Paul
4. |d/lo James|93332200026776 ||SYNB0009333
Paul,

Syndicate

Bank 16,000
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Name of
Sr Injured —/ Bank Sanctioned
“|[Father’s  |Account No. IFSC
No. Name Amount (%)
Name /

Residence

Mohalla
Sarai,
Gunnaur

Monu (alias

Jaswant) s/o :
Kallu, Punjab

5. 0669001700079548|PUNBO066900 National ||16,000
Mohalla Bank

Saral,
Gunnaur

Shanu s/o

Chand, Canara
6. |Mohalla 110044800825 CNRB0O019333 Bank 16,000
Sarai,

Gunnaur
Total 85,400

10.That via office letter number 301/DIOAOPROPRAO0/2023-24, dated January 5, 2023,
the Sub-District Magistrate, Gunnaur, was asked to clarify the reasons why the
deceased and injured persons were present at the incident site. In response (letter
number 3029/ST/2023-24, dated January 6, 2024), he explained that the deceased
and injured were either residents or neighbors of the location. There was no
registered or legal factory at the site, and none of those affected were employed
there. copy of office letter number 301/DIOAOPROPRAO0/2023-24, dated
05.01.2023, is being filed herewith and marked as Annexure No.-17,

15
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11.That explosion was allegedly caused by illegal storage of firecrackers, leading to the
registration of FIR No. 218/2023 at Police Station Gunnaur, District Sambhal. Legal

proceedings remain ongoing.

12.That further, according to the Assistant Labour Commissioner, none of the deceased
or injured are considered laborers/workmen; hence, no compensation obligation

arises under the Workmen’s Compensation Act, 1923.

13.That as stated above, by office letter number 271/D.A.P.P./2023-24, dated December
2, 2023, a communication was sent to the Additional Chief Secretary, Government
of Uttar Pradesh, Revenue Section-10, seeking a decision regarding gratuitous
assistance for the families of Guddo (wife of Shabir Ali) and Anam (daughter of
Shabir Ali), given that Shabir Ali stands accused in the FIR.

14.That since no response has yet been received, another letter, number 295/D.A.P.P.,
dated January 2, 2023, was again forwarded to the Additional Chief Secretary. As
soon as the requisite clarification is provided, appropriate steps will be taken
regarding compensation for the families of Guddo and Anam. Copy of office letter
number 295/D.A.P.P., dated 02.01.2023, is filed herewith and marked as Annexure
No.-18.

15.That with utmost respect and humility, the District Magistrate, Sambhal, Uttar
Pradesh, submits that the cost of Rs. 10,000/- imposed by this Hon’ble Tribunal has
been duly paid. Copy of the receipt, evidence of the payment of the said amount, is

being filed herewith and marked as Annexure No.-19.

16
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16. That in the above-captioned matter, the Hon’ble Tribunal cited a judgment passed
in Original Application No. 44/2021 (News item published in The News Indian
Express dated 12.02.2021, titled “At least 19 dead in Virudhunagar firecracker
factory blast, more than 30 injured”) to determine compensation for victims of

firecracker factory explosions.

That in Paragraph 10 of the said judgment, the Hon’ble Tribunal made the following

observations:

“Taking note of the fact that in the Uphaar tragedy victims case the maximum
compensation was Rs.10 lakhs, but it related to an incident that took place in
1997, almost 25 years back, we will double the compensation for death at Rs.20
lakhs per family of each of the deceased victims and Rs.15 lakhs to persons who
have burns in excess of 50% and Rs.10 lakhs for persons who have burns from
25 to 50% and Rs.5 lakhs for persons who have injuries between 5 to 25%.
Victims who were treated as outpatients and who had but minor degree of burns
or other forms of simple injuries shall be paid Rs.2 lakhs. The amounts shall be
directed to be paid within the time the Tribunal may set and direct a further
liability of interest at 12% p.a. for default of payment. The compensation is not
merely a financial reparation for the loss of lives and injuries that have
restitutive attributes but also designed to be punitive for the criminal negligence
in carrying out hazardous activities in brazen violation of several laws that we
have outlined above. The compensation amounts must necessarily therefore, be
higher than what could occasion in a straightforward case of granting
compensation as a welfare measure such as under the Workmen'’s (Employees’)
Compensation Act. ... The compensation amounts must necessarily therefore,

be higher than what could occasion in a straightforward case of granting

17
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compensation as a welfare measure such as under the Workmen'’s (Employees’)

Compensation Act.”

That at Paragraph 15, the Hon’ble Tribunal further stated:
“We reiterate the above view. Almost two years have gone and victims could
not get relief as awarded and directed by this Tribunal. Stand of the State is
against facts and law, apart from being unfair and unjust. State is not entitled
to any further indulgence. It has already been made clear that State is at liberty
to recover the amount from erring enterprises. The State is also under
obligation to take preventing measures for ensuring environmental safety of
citizens and maintaining strict vigil to avert such incidents. Thus, even on fresh
consideration, we reiterate the directions in the orders of this Tribunal dated
11.06.2021 and 03.03.2022, already reproduced above. The State may take

steps for compliance at the earliest, preferably within one month from today.”

17.That in light of the above observations, the Hon’ble Tribunal has clearly
underscored (i) the necessity to pay compensation at enhanced rates for victims, and
(11) the State’s right to subsequently recover such amounts from erring enterprises

and individuals responsible for hazardous activities.

18.That the District Magistrate, Sambhal, most respectfully submits that the victims in
the instant case have already been compensated to the extent permissible by the
available resources. That any additional or higher compensation, as suggested by
the Hon’ble Tribunal in the above-cited paragraphs, cannot be paid at this juncture
due to the non-availability of sufficient funds in the District Administration. That
furthermore, upon assessing the assets of the offender, they have been found to be

valued at only Rs. 2,55,000/-, rendering it impossible to recover any significant

18
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amount from the accused to fulfill the higher compensation scales set forth by the

Hon’ble Tribunal. Copy of the assestment report is herewith annexed as
ANNEXURE 20

19.That it is also respectfully submitted that compensation is intended solely for the
victims of the explosion and not for the offenders, even if they sustained injuries in
the same incident. In accordance with the directions and principles laid down by the
Hon’ble Tribunal, the District Magistrate is neither in a position nor legally
mandated to compensate the accused for injuries that occurred during the course of
their alleged unlawful activities.

THROUGH

Date:03.01.2025
Place: New Delhi

PRIYANKA SWAMI

ADVOCATE

COUNSEL FOR STATE, UTTAR PRADESH
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami@gmail.com

19
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 438 OF 2023

News item in India Today dated 14.06.2023 titled “2 minors among 4 killed as

explosion rocks illegal firecracker godown in UP owners held” /’W\Té:gﬂm AL
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2
VERIFICATION

Verified on solemn affirmation at Sambhal on this day of

2024,
that the contents of the foregoing affidavit are true and correct to the best of my
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fRR-iw 13.06.2023 T Mwe WA HEm 9 ar®a =l f gery @ onrem
Jrr T O D B WAR il qA e amm W v 98 e s @
n ) Rt qEER A wifdan @) ey O nd of ten o ofye ama @ o 9
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1.District (Se): 9
P.S. (&THT): AR
FIR No.(9.9.1X. §.): 0218
Date &Time of FIR(W.g.fx. &it feAism/awa): 13/06/2023 23:30

2. S.No. Acts (3rfafeam)

(6.9.)

1 WTZ ¥ 1860

2 W& H 1860

3 a91¢d 1860

4  faowies uerd afafaw, 1908

5 Rewies yerd aifafAaw, 1908

6 fremies uegrd sfafaw, 1908
3.(a) Occurrence of offence (3T &t =) :

1. Day HToER

(Fe=):

Time Period

(T9T 3ai):

U< 6

2

ANNEXURE-5

~ N.C.R.B (7.4%}.3mz. 1)

— e e—

 LLF.-| (thga aia & )
FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.)
ggH a1 Ry
(erT 154 €3 WihaT Afgdl & aga)

Date From 13/06/2023 Date To 13/06/2023

(femian @ ):

Time From
(a9 ):

Year (ad): 2023

Sections (&T1(T))

304
427

*

286

»

o a'lw\

(fesia a& ):

17:45ax%¢ Time To
(GHg d&):

17:45
a<

A

28
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SR . NCRB(m.#amd
L.LF.- (Thtgra ST e wre -))
(b)\nformation recéived at P.S. (IT™E1 SAgT 4T UTH gg ):
Date 13/06/2023 Time (§9%):23:30 o
(Rt :
(c) General Diary Reference (TsHTHET HEH ): |

Entry No. 068 Date & Time 13/06/2023 23:30 a<
(wiaf® €.): (ferie 3R wwa):

4. Type of Information (g==1 &1 wh): IGICG|
5.Place of Occurrence (UcATEIA):

Direction and distance from P.S.uf£m, 1.5 Beat No.
1. (a) (1= |/ T A Tear): T (e 9.):
(b) Address A0 T HE ER
(T<):

(c) In case, outside the limit of this Police Station, then

(@fe 2y dAT & ag g a): .
Name of P.S. District(State)
(ATAT T ATH): (FreT (T=3)):
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- e — . —ee—et———e—— ——————
- — e — —
——

LLF.-| (Thiga g e -1)
6.Complainant / Informant (fF&raaaal/gaaTadi ):

(a)Name (7Tw): 01RO i T FAR
(b) Father's/Husband's Name(frar / afa @
(c) O¥té/Year of Birth (3w fafd /anf ): 1973
(d) Nationality (Trgtaar): wrd
()UID No. (Z3Mgst 4.):
(f) Passport No.(UTque §.):
Date of Issue (ST &7 @i fi):
Place of Issue (JT<t & &1 T4 ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN) ' |
‘S..No.(ai.!i_.)t Id fyfae (agaTH g3 &1 UH1R) Id Number (TgaT &)
1
(h) Address (TdT): [ kot =
' S.No. | Address Type Address ()

| (.9.) |(vaT BT §ER) ;
T 1 | admua | @arel TR, AR, SR, IO e IR

AT, THTEAT, T, JeT WA W

2 | carftuam .

(i) Occupation (STIITY):
(j)Phone number (SIHTY 4.):
Mobile (1@ 4.): 91-7017249282
7 Details of known/suspected/unknown accused with full particulars

(FTa / Giege / 3 Td aﬁqamq%mma%aﬁa)z
Accused More Than (3T 3 T& & 3rfera gl af g&41):

_N.C.R.B (T7.41.3m.2ff)

30
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e — -

8.Reasons for dela} i;1-reporting by tii; complain-al;tliﬁformant
(Rraraasat | gamTaat g Raré 28 8 gt 7 & Hro):
9.Particulars of properties of interest (§ai=tra &vufa @ ferat):

S.No. Property Property Type Description Value
(a'i.ﬂ',)‘Category (FaTY 6T THR) (Feraron) (In Rs/-)
("o Ao 7T ()

10.Total value of property (In Rs/-)-gFata T
11.Inquest Report / U.D. case No., if any (g giftgr fayé 1 7. 8. 4. afe
HIs 8l ): Ah Tl

S.No. UIDB Number

12.First Information contents (WJH Y41 72T ):

B ... e, ISt amT 20 fahet STet/3rester farewies uerd a
RGTS Ta AR ATHY Sraria U1 304/427/286 wigla I 3/4/5 faemies
yeref afRfAam 1908- 3w feAia 13.06.2023 i # 300 Fd=< PAR it
TS et TR AT gIN & 0T A0 39 AT 13.16 &< ared fadumn a
avE ey cga<aT ¢t A AT &7 # AT AT AT &I 17.45 9« 70
U § UTEAY Thel i W & Tdh ARGR EATh hl AT 378 a0 J2t 6
gan T el wepR & ferewie garm & SaW fasams o & =it gt faehie
3TATS 37T TATA i A ST Al HigeddT G HEd AR H Bl & g
TATH G207 GIfeR & Hehr # ST &[37T IS T@T AT 3R ARER AT h TS
3 T ot 39 32T I T@d A qH Il THICT gRT =kl &7 & g0H10 220
ferTa AR, ROHT0 53 Tger [4g, A0 1131 A0 AgHI=, HI0 735 FIa B
HYh UX el Il g dcdhlel 11 T J 310 IYTTRHIeTor i gt &d §a
3ifte § rfere giera aet Al W A & foid e acran 1 ST

EATRBIN AR Hgled gRT AR dihel & fafog J1=1 &t giog wid &l
UCATEI S U UgaA gq 3Teid [t | yrdt (e siaaret TR g vy
B @M1 Ud T 0 I A Jfeid aed $l Ge-Tede W dord Bid
I UTATEYd W Ugd HTHRIA U Gellq a7 GifeR & Ad § faemie g
& 3N HTeht Y311 §Y TGT AT Feahled Ugd B g IR TS, TR urferant

4

31

95
e 8 ) e NCR_B_(Q”_Wﬁamzﬁ)
M L. (ThYa s it )
'é-NO-Y‘\Né;“—e (ArA)  Alias (JuTH) Relative's Name Present Address |
1 iR 3R k e 1AW 1. O T, TAR T, FeT |
\ EW ad& | W81, T
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32

et Tx _ EANA ~N.C.R.B (q=.41.3m2.41)
.L.F.- (Thtoa ST Gref -1)

ke, TAR Y THE EIW Ua 3 T et FEA13N & eafthdl 7 aud Tgd
rd yreew Fha R ek sk e g lewie gra el s @t Raha
R T a2 AR aifea aiue, it SEtet 7 & gRT Aerd S gearar 1
aﬁamﬁm%zﬁg;zﬁ%mﬁzmmﬁ ﬁ1.e§ﬁuﬁg§gammﬁa@
i AT R TAUC, e 2.3 FAR 3.8 3 4. FAR
gaﬂmmﬁgms.ﬁmgaéﬁzs. 03 TG, @1 7. 3007 O vy
qTe e figeet GUd HET d AHT AR FAUE, GF A At A
argt aerarar man =g Teee a 30 |IuET & "1EdA § ITAR &g
et R qfera oot & GganT & WS 1 A1 3 U1 § Tgd Pl A1 A1
Y FHAY Td forewie 3 dord 7 g &9 @ Bedh A 1. qRsT T Uty 39
TV 13 ad 2,778 Ud! |ITeR 3relt 37 0T 36 ad 3.3(H TAT FTfer el
39 &THIT 16 ad MO TUT FHEa T AT AR FAUE TP TG
R U Y Teg $i Fgraan § diqad! THIK ST 131 34T g9
$i AT & Mgeat IUT A g 3T R & WA fEhied TeAed« 4
mzooﬁaﬁqﬁwnsﬁﬁmﬁmgmwm%aﬁ
3T qF W I9 6 HIg B TGT H ol Tget @1 AT Rrewie 1 Aodr Sgad
qAT ITH T 3NW B o R ST TR 20§ U1 gl T g Aot
Hroadt TR Misraran T FET TEa & 07 309 Sl S A A Hifd 3
R 2 g Rrea & g &t gfa g8 & 9 faethied vedT & gy |
ST &t 1T At ara 6 |ifar 3reft g it arey FarEt HI0 #X1T den @
ATAT TAR F0E, GF9e A 310 B AT 30 HIS H10 Feld o B H g1 e
&7 & 3rdeyr 7y I FAewies uerd Fmfor Ha aar HUERY i AT T 41
@1 & 11 W a1feR 3reft Y dener fhar &) urg A @ WiSHT UTSLTel ol &
aame, ¥ fyar gan ue et e e B &1 o ggd g2 9w AW o
BT TTT &Y FOUA T IS HIRON 7 TATd A SR T 1T | HH B T gy
TicaAT 23 g ST A U1 BT 3R ATcrelia i d 3§ 70T AT F1fe 3refy
77 3t arey FReTdt /0 3G FHE I AT [FR A0S, GFel I ATTHIT 42
ad erama 3R aaran 6 aga 9 ot A laewie gan g 9 o A faewe g2
%mﬁ(mﬁnmﬁ)snﬁma#ﬁ%amagmﬁémw%a
nfasETsh g+t Mard)y &3 # g1 g HUSRUI fitd & ATSE-9 dod [har ay
fhdt R 1 B FEa=g A1 e ga 3R 7 gt fohedt off waR &t g Tt
fervmT gy st foaT T 3ot wmTor o i@ went & 4t et § e 3
T T | 39 YHR I QIfa 3feil giRT U1 & fhar § [_ad 4 & it 5=
el 7TS AT 8 1T TR 0 & U1 g2 § AT 319 079 o ) dht grata

S
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(V)

_ N.C.R.B (v=.4%.3m.4f)

3 LLF.-| (Thiga st wnf -1)
FHIh THAT AT § | SH YR U I Hl Fhi g1 g5 ¢ | WG A1 Tg Fed
IRT 304/427/286 ST & 3/4/5 Aemics uend 1908 TUeAIg

T | ATHYh IR 3MeAl i HROT ARG aaret g0 22.00 3 fgaaa
qfera & forar man qan fids | FHde 20 fhal St/ faemes am
ST, B3 ¢ 19 Teh g H @ il Tl AIGT X AHAT AIgL o dT 71T | SR
10 JaTg ~IATEd g AFaTTESR g & e R o gofa:

UTe TR 1T | Wk TR ST ht hreht WS FehgT § et @ TGl & ferd g
T @i WelTS TS o 10T hrs WY IR g1 g3 3MR feran AT uat aar
Hih & Tt T e, F RO 90 81 W q27 S| g1 wemer &t ayfed e
H HC 220 foems 3R | aiet aiet a fer@ard! it e, ! Tedt GATh
GATEIATA o gEATER a=aTd T g i MRwandt i gamT a1 uga ax
g1 3 areaw & smanft | HC g0a0 fama R, C |1a AR C Y.
dgdi|, HC Uga Tae! 3mfea (= $AR)S| AT AR e 10 13/06/23
ANe- T, Y TH HIe Tl TNZEh QIR 3relt i A AT aend T
0310 rfergs Tast smfea (T FHR)S| AT THIK F°9e 160 13/06/23
(A ¥ B0 924 3MTF~E, FAR THTIONT el § i W, Dl et A, T e WY
ERT EH0T Y 1S

13. Action taken: Since the above information reveals commission of

offence(s) u/s as mentioned at Item No. 2.

(ﬁnﬁmﬁa@é%mméwmgﬁsmumm
ORI AC §. 2H Ieadi@ URT F dga  |)

(1) Registered the case and took up or
the investigation: (W&o g f&aT (am)
T 3R S & Terg forar mar ):

(2) Directed (Name of 1.0.) Atar Singh Rank | (Inspector)

(S IfAHR FHT F™): (T<):

No. 0892010633 to take up the Investigation
(9.): (Y ST 37 uTq # & & forg = fean man) or (&)

(3) Refused investigation due to (i & {7 ):
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J | Ny

- SENpR S N.C.R.B (T.41.3me. &Y
o LI.F.-| (Tdhiepe siT=r s -
or (% HRUT FhIX ThaT 1)
(4) Transferred to P.S. District
(ITT): (Brem):

on point of jurisdiction (H &FTIAHR & HIU geEdidaied) .

F..R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.
(Rreraasaf | gaaraal & wafid ug w1 T, T8 & g% " 3
U didt s Rraraasmal & & w3t |)

R.O.A.C.(3MX. 31 .U .41.)

14 Signature/Thumb impression of the
complainant / informant.({&raaadt /

gaATHd! & gEA1& | ATS A1 Ham):

15Date and time of dispatch to the court

(3rcTerd & uur Y fEATH AR qHA):
Signature of Officer in charge.

Police Station
(ITAT AT & gEATER)
Name POLICE STATION
-Rank | (Inspector)
No. 9454402938

34
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e R NSO — e - . S e B N.C.R.B (Q?.‘{h.\...\, ql)
LLF.-| (Thipa sTe G -l)

Attachment to item 7 of First Information Report
(waw gaAT Ui & 7 7 §o0d):
Physical features, deformities and other details of the suspect/accused:
( If known / seen)
(@fery 1 afvgs Hi s Rduard, Rplaar ik s g :
(afe ST / <@ 1ma))
S.No.(%.9.) Sex Date/Year ‘Build Height Complexion'Identification Mark
(fei)  of Birth (a9 (cms.) (@) (s) (FgaT =g )
CRATID YIS G

o ad) @®#sy
* J s | 2 3 4 S 6 ) -7
R
Deformities/ | Teeth Hair Eyes (317d) Habit(é) Dress Habit(s) |
Peculiarities (@) () (3med) - (ggETE)
8 9 10 11 12 13

e ——

Language Place Of (&7 €4TH) Others (31-7)
/Dialect

(9TqT/aTeT) Burn Leucoder Mole Scar Tattoo
. Mark ma (rean)  (ama) (S U BT

(St U (qareHt )
G| (The,
o) wed))
14 ; 15 16 " 17 18 19 | 20
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~ PR N.C.R.B (T7.41.3m. )
TS | LF.-| (Thtpa SITa @t -)

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(TG gaaﬁdmmﬁu&mmaﬁflqmﬁﬁmm;ﬁ%aﬁﬁ
s T T1 I T® ST AT @ )

36
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ANNEXURE-6

R |
/a1 ¥,

IR T Wi,

SR WYl IR,

IO 3TATT—10,

a9 |
w@n-271 /fSo3monowmo /2023-24 femia:0 o fegwar, 2023
faga- ARIGYH SUTE IR WM @ g9 A |

TEIGy,
T FTMA XAl & SUNRGR R, F98 IR T PRl AT

1638(1) / mﬁomo(mo)/éosm/zozs-u fRAid 28.11.2023 @ gRT AT &l T ¢ & f&im
13062023 I HigeeT TR HYdl d GEwd TR Yerd & Mer | T T | & SROT Mia% 3redl
03 3R T @1 FoH i afouwd @ w1, ORe geex 04 Afdal @1 g € T dor 09 Al
U 8 R | uel 3 Nuie STUR @ a1g Saa W Proar fodn T o1 | gaei & am i 0
T ATY 06 A8, TGS Yol MR Y 40 74, Rragai T 9 I 12 T T I QH AR Y
25 ¥ ¥ | W& AN WGy, SaR YU @ UAIG-4807 /XI030PI0 /202324, {eH® 17.11.2023 B
ERT 3T AT T & b 9y AT Arme Y @ MES @1ET H “Fire” $1 U9 AT Arad AR
} WETAT Y @ &q M9l B HU A Ifeailaa fran 1 | HRA WER B MES 1S H 1T B
mvﬁ%amwméﬁ%gﬁ%aﬁﬁmmé.mwﬁ"de'?@ﬁ%ﬁ%gﬁ

JfaRad MmueT AffAam—2005 ¥ TG @I GRATT “disaster”™ means a catastrophe, mishap, calamity

or grave occurrence in any area, arising from natural or man-made causes, or by accident or
negligence which results in substantial loss of life or human suffering or damage to, and destruction
of, property, or damage to, or degradation of, environment, and is of such a nature or magnitude as to

be beyond the coping capacity of the community of the affected” b IR AP ?ﬁ Tl geRl
H (BT AT HIHET BISHR) §ad @ YRAR HI I1ea N1 fean S faswa €|

S TS G WA A AR el B 0wE o AR A RS 13062023 BT 9w e Rure
%0 0218 (3T *MI0G0T0 1860 &RT 304, 427 T 286 U4 fawpled yarel fif4am, 1908 €T 3, 4 4 5)

A < B, forent mfar arel afvgad @ | Sad Tl @ aeR W Freaa Sl & R s
gH G &F T FA7 T YSRT Fvd B TIHAN doiq 1@l @l [F FER BT TEE 78 e
v 7 & ¥ o yaEr @ FE [ [T grr aird [dar 73 Srniar ET 97 Rar war ¥ g5
w5el % [YHY 43 77 97| §9 FER GURIT TGV el ZIT VT B [6a7 & Forert 04 i @ a7
Wmmwmmmm#mgd?mm—wﬁmﬁmﬁmwgw
&1 §9 B §7—77 B T &1 §3 &/ SFIFET BT I8 Fo €T 304,/427,/286 WGl T 3,/4/5
fdewicd gerl 3Ty 1908 FvgHa saerr &/

i%m@ﬁmﬁﬂammﬁmmmmﬂﬁ*ﬁommﬁn
mgm:ﬁuﬁwﬁzlw@fém-ﬁ'&whmmmﬁsmmﬁ?mﬁ%m@amzﬁ
mﬁmﬁm$mﬁmmmﬁwaﬁmﬁwmﬁwm1
@ 20 BUIR ®YY 31 Heqd Teraal R GG B S qh & AT Te?
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ST D T H VEA YT ML, ITR U B TAH-4807 /I03M0FI0 / 202324, feia 17,
112023 & g1 & M A v T & 6 @ wer @ aftTews (g Rievsy Bed/taed §
JTT /S AT A BRY [/ GUS /3 FRUN | o arent 3T an et o e o & areh
) | B Tl SR (BT A O BISHR) B AN IS HGT AGS P B AED B
7oy Nfed uRarR & ed werda wem @ Sl | Sy @ g § smria w semaria &
fle 1 IR B P S URAR DT AXqH WETAA Y B AR |

3rd: B AT WRIed, IaR ¥ & UF {&7i® 17.11.2023 & &9 ¥ Sad Ul & Gy
ved ¥ fiarr {68 o™ @ waw # Rw-fdw <3 &1 de W)

o d: Telia |
(EEE
L
(it de)
forenferama)
o T |
& vd fafdr S |
yfcfei-
1—Ed JRIE TEIGY, I090 URF TS Bl WEX I |
o—fidr wfera, S50 TR XIGRA AFATT—10, TGS D1 AR @ | \’\/
EEUBEAR
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aw 00 itk wrae ge i
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qrat-06 ¥ Ifeafaa Workmens's Compensation Act, 1923 & ay=nTal WANTa ST

3 T Y I T 87

S Rg
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argt frefirar (o),
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o[y ¥R{d|

eIy,

UG, TR THIH-300/RA0N0N0M0/2023-24, f&AT-05 Tad, 2024 1 HeH g0 HA
1 TP B, R R RARP-13-06-2023 @ THT AT §id 06 a9 Mo TR TRl TR H
R iR 3l g 5t ok srey & war W W@ gere/enfagach § 3 oA 9 gu fawpie @

SR 04 Tad] AR 09 TIE] & T | U fg TR 31 Iy 13 g (e fosan 7 g1

TopH T dedieieR, TR J SR Uid &1 7| dgsiaar, TER grR1 A farg et sre

feATe5-06-01-2024(FTre ¥ am) Iudel Sl m, S fAmad 8-

- P oG AR gRT OA F@-450/2022 W UIRE ST faHier-12-07-2022 & UR-06
T Ifcad workmens's Compensatlon Act, 1923 & SfFId UATTd U0l § &1 B
T3S Sa ¢

RS- YTl RIT R HIY Yoliga/dl SR 6] ¢ g9 Iad 09 ule fdqadl J§ $i fgd
s /pHER el 1 39 TRU FHER ufiee fifFTw, 1923 & i Pis ZHGET &g
el g

SWIEd & T H Ygrd Hirad, SR At g erem f&ATe-06-01-2023 H Iwcig
frar ¢ fb S0 gfe 8§ urga gu Afda Hige T TR & 64 ad & AR 4 iR ot &
uerll | TifeR el & ggl o 181 $vq A1 Iaw urne Afdadl 4 A 13 Afdd yiis/e0eR T8
8, 3ufon deR SiffRgn-1923 & Srarfa smdd el Tid ©(3Rel 3| STamifa Jaw) |

3ret Jal H greR v 2
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ey
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afe /SHBR T R gufig sveRr uliey AT 1923 @ =g BIE FIE
e B

AT HERY B FaAT H Aex 9Ra 2| »
i

cs”f‘y'}oig
b ¥mTiw

g (F27)

ET

18~

.,

i o\
T e ARG e 69 69 B 5*“’83
| 4

/f?qq N \:;6\\.

’ e IR P IEn R G i e B
yreta T \ — "
g \\\\
1KY &
¢! ¢! o

[}

—~wsxzaiVl

42


https://v3.camscanner.com/user/download

107

ANNEXURE-9
Qo
SEIBEAR
[ |
Al b9 -x\ fers o ~o\—"20M)
qeiey,

AT ER A M A @ P9 4 U @G B A0 WA, TER A
feiP 13062023 WY A N WR f 3 57 opfR 39 T I F U MEH A
frpie @ 70 Aol & Wy ¥ aren R o9 & &9 0 AR 3@ S E oo
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O gHe A ae g afddl @ W Il Iuae aYE & fAdw Rl g g
IRT © G H FeX JITd HIEl 8 49 Jaad AfTsrI, 201 faars
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dopd § dedicieR, THR d 3faR Siftgear, dofofdo, TAR I 3imean Ui 1 it dEHIcaR,

TR @ SR i, Aofofo, TER gr P fagsll W ol Hged sEea st faHie-

06-01-2024 IUae Sl Tl W FAdaqs-

- Td TeA § Taw Yl 9Rd sfad verl /e IR o HRUll 3 JulRd 3, 7UT-ael & far
J, ggi Srikd 3, S & 3{yal 3 Pis HRUI Bl dl?

SIRET-4TTd el § Y 3R Ure Safad Herl e & U I6-/0SHil 81 & HRUT SURYd
| Ge T TR BIE Uoiigrd/AY SR 7] YTl Jad a1 °1ad Pig gel RId TR BIRd
Ao ol YTl

. U R F AU 1 DI qHH, Ha 9UT 3G g &fd §% 8, S JaH H WY
3R

ST T S TR MR 37elt 1 Gavr iR ¥ 100 Wfawid @t &fdl 83 o 3R SIUR & HbHI
xR 31 713 ©, forgen! &ifd 15 ufa=rd § &1 g(MICHTh Ja) |

3ct: deHIaeR, TAR/3MaR iy, dlofofdo, TR P 3 JeRey | Herd R Ya1d Ud
GG PRiale] og Jdl H Frex Ufd @

aud-gyIui |
("g“ii qis)
U SR, TR
UG- |



https://v3.camscanner.com/user/download
ANNEXURE-11

45


110

46

<\ wTatera RreTireRT, Jeet (@8 | < \ 5 é
" gEm. 902 fR03M0N0510/2023-24 femiep:- é SHat, 2024
1-39 Reforeardt, T=R |

2-3rteryTret st wen Fmtor e, seae-aeve |

FIAT HAT@ FAA ? o dEdficer TR g AW FECE T HE-
1258/T0M0FTa10/2023-24 fAT-14 S, 2023 % Areaw & HaTq FAT T AT 6“7
13.06.2023 %1 @9 TR A1 06 1 H10 GO F@n T-R 7 feera wfen Teit G 2t sy
qEY] % HHM H (@ YT, HTfavarsi 7 3771 7 & fawwie g 7 emre 4 it 37cit &1 g
e[ TR 7191 Qo1 HTG-919 & FO A 4 QR A1 T3 &) I Te1 4 04 Jferdl 41 97 55 8
a9T 09 Sl 919 LRI

Ith ST H 8 W1 B &ifd o qrerg 1 Rrefusrt #eied ST g debieh
SIEERIEIE R I HNGACRIRIRIRY

Aq: Y & Hif It ® R IF we ° g wpHr A &fd & gy o
qEFATER S AT GO TEIERa AT At % ¥ A & 39 FAd § IJ9cied

|
%/
fedt-shataet,

SHYS-87A |



https://v3.camscanner.com/user/download

111 \

AT

T e SoteEd #Aer e (@) F g
301/ o3TeNoR0/2023-24 e 05/01/2024 S FtowIra Fear Tk # faw el OF IpiRaEyr &
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1

F.N0.33-03/2020-NDM-I (Vol-li)
Government of India
Ministry of Home Affairs
(Disaster Management Division)
‘C’' Wing, 3" Floor, NDCC-II,
Jai Singh Road, New Delhi.
Dated, the 10" October, 2022

To

(i) | The Chief Secretaries of All States

(i1) The Relief Commissioners/Secretaries (DM) of all States.

Sub: ltems and Norms of assistance from the State Disaster Response Fund (SDRF)
‘and the National Disaster Response Fund (NDRF) for the period 2022-23 to
2025-26 - regarding.

Sir/Madam,

| am directed to refer to this Ministry's letter no 33-03/2021-NDM-| dated
12.01.2022(https://ndmindia.mha.gov.infimages/gallery/Guidelines %20SDRF %20&%20NDR
F.PDF) and to state that based on the recommendations of the Fifteenth Finance
Commission (FFC) on financing of disaster risk management and the report of the Expert
Committee set up by this Ministry, the Government of India has revised the items and norms
for assistance from SDRF and NDRF. The FFC has recommended three sub-windows of (i)
Response & Relief; (i) Recovery & Reconstruction; and (i) Preparedness & Capacity
Building, within SDRF and NDRF. Accordingly, the items and norms of expenditure have
been divided in these 3 sub-windows. The approved list of items and norms for assistance
from SDRF and NDRF in the wake of notified natural disasters is annexed (English and
Hindi), which will be effective from the financial year 2022-23.

2. The revised items and normms is also available on the website of Disaster
Management Division of the Ministry of Home Affairs i.e. www.ndmindia.nvha.gov.in.

3; This supersedes Ministry of Home Affairs earlier letters No.32-7/2014-NDM-| dated
the 8" April, 2015; No. 33-4/2020-NDM-I dated 14.03.2020, 28.03.2020, 14.07.2020,
23.09.2020, 15.04.2021 & 25.09.2021; No. 33-08/2020-NDM-| dated 27.05.2020; and
No.04-01/2018-NDM-| dated 01.12.2020, on the subject.

urs faithfully,

Encl: As above (o.lo 2>
(Pawan Kumar)
Director (DM-])
Tel: 23438123
E-mail: mk.pawan65@gov.in

Copy for information and necessary follow up action to:

Accountant General of all State Governments.

2. Comptroller & Auditor General, (CAG), New Delhi.
3. Controller & Auditor General, (CAG), New Delhi.
4. Resident Commissioners of State Governments
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Distribution:-

ll\)din:'stry of Finance, Depastment of Expenditure [Add!. Secretary (FCD)], North Block, New
elhi.

Ministry of Agriculture, Joint Secretary (DM), Krishi Bhawan, New Delhi.

Member Secretary, National Disaster Management Authority, NDMA Bhawan, Safdurjung
Bhawan, New Delhi.

All concerned Central Ministries/Departments/Organizations.
PMOI/Cabinet Secretariat.

PS to HM/PS to MOS(N)
Sr. PPS to Home Secretary/Addl. Secretary (DM & FFR)/Joint Secretary (DM)/NIC.

g
(Pawan Kumar)
Director (DM-I)
Tel: 23438123
E-mail: mk.pawan65@gov.in
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Annexure

, REVISED LIST OF ITEMS AND NORMS OF ASSISTANCE FROM STATE
DISASTER RESPONSE FUND (SDRF) AND NATIONAL DISASTER RESPONSE

| FUND (NDRF)
¥ | (Period 2022-23 to 2025-26, MHA Letter No. 33-03/2020-NDM-| Dated 10.10.2022)

S.No.

Items

Norms of Assistance

Response & Relief [40% of State Disaster Risk Management
Fund (SDRMF) i.e. equal to 50% of SDRF allocation for the

‘year]

Gratuitous Rellef

A

a)

Ex-Gratia payment to families of
deceased persons.

Rs. 4.00 lakh per deceased person, including
those involved in the relief operations or
assoclated in preparedness activities, subject to
the certification regarding cause of death from
the appropriate authority.

b)

Ex-Gratia payment for loss of a
limb or eye(s).

Rs. 74,000/- per person, when the disability is
between 40% and 60%.

Rs. 2.50 lakh per person, when the disability is
more than 60%.

Subject to certification by a doctor from a
hospital or dispensary of Government, regarding
the exient and cause of disability.

Grievous Injury requiring
hospitalization

Rs. 16,000/- per person requiring hospitalization
for more than a week.

Rs. 5400/- per person requiring hospitalization
for less than a week.

Note: injured persons getting treatment under
the ‘Ayushman Bharat' Yojna, will not be eligible
for relief under this item.

d)

Clothing and utensils/ house-
hold goods for families, whose
houses have been washed
away/ fully damaged/severely
inundated for more than two
days due 1o a natural calamity.

Rs. 2,500/~ per family, for the loss of clothing.

Rs.2,500/- per family, for loss of utensils/
household goods.

Graluitous relief for families
whose livelihood is seriously
affected.

Gratuitous Relief (GR) for families, whose
livelihood is seriously affected will be provided
to two adulls members of the affected family as
per actual rate of MNREGA per day or average
rate of all Stales/UTs per day, whichever Is
lower. For this purpose, notification issued by
Ministry of Rural Development from time to
time, is to be referred for calculating average
rate. The relief amount should be disbursed

-y
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through DBT/cash(In case of exigency of the
situakon only) or the State Government may
provide this relief in kind.

State Gowvt. will cerify that identified
beneficiaries are not housed in relief camps,
during the period GR Is provided. Further, the
State Government will provide the basis and
process for amiving at such beneficiaries,
districl-wise.

Period for providing gratuitous relief will be as
per the assessment of the State Executive
Committee (SEC) and the Central Team (in
case of NDRF). The default period of assistance
will be upto 30 days, which may be extended
upto 60 days in the first instance, if required,
and subsequently upto 90 days in case of
drought/ pest attack. Depending on the ground
situation, the SEC can extend the time period
beyond the prescribed limit. Provided that
expenditure on this account, in no case, should

window (Response & Relief) for the year.

Further, to ensure ftransparency, the list of
persons to whom Gratuitous Relief is provided,
should be uploaded on the website of the State
Government. The State Government shall notify
the basis and proof for the identification of
beneficiaries in a transparent manner.

Search & Rescue Operations

(a) Cost of search and rescue

measures/ evacuation of people
affected/ likely to be affected.

As per the actual cost incurred, assessed by
SEC and recommended by the Central Yeam (in
case of NDRF).

By the time the Central Team visits the affected
area, these acliviies may be already over.
Therefore, the SEC and the Central Team can
recommend actual/ near-actual costs.

(b) Hiring of boats and other

essential equipments - for
carrying immediate relief and
saving lives.

As per the actual cost incurred, assessed by A
SEC and recommended by the Central Team (in
case of NDRF).

The quantum of assistance will be limited to the
actual expenditure incurred on hiring boats and
other essential equipment required for rescuing
stranded people and thereby saving human
lives during a notified natural calamity.

exceed 25% of SDRF allocation under this |.

3

_| Relief Measures

(a) Provision for temparary
accommodation, food, clothing,
medical care, Gen-sel elc. for

As per actual cost incurred, and assessed by
SEC and recommended by the Central Team (in

case of NDRF), for a period upto 30 days. The

Ml
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people affected/ evacuated and
sheltered In relief camps.

SEC would need to specify $he number of
camps, their duration and the number of
persons in camps. In case of continuation of a
calamity like drought, or widespread devastation
caused by earthquake or flood elc., this period
may be exiended to 60 days. Depending on the
ground situation, the SEC can extend the ¥me
period beyond the prescribed limit. Provided that
expenditure on this account, in no case, should
exceed 25% of SDRF allocation under this
window (Response & Relief) for the year.

Medical care to be provided from Natnonal
Health Mission (NHM).

(b) Air dropping of essential
supplies and rescue by Air

Force

As per actual cost incurred, assessed by SEC
and recommended by the Central Team (in
case of NDRF).

The quantum of assistance will be limited to
actual amount raised in the bills by the Ministry

of Defence for airdropping of essential supplies
and rescue operations only.

(c) Provision of emergency supply
of drinking waler.

As per actual cost, based on the assessment of
need by SEC and recommended by the Central
Team (in case of NDRF), up to 30 days, which
may be extended upto 90 days in case of
drought. Depending on the ground situation, the
SEC can extend the time period beyond the
prescribed limit. Provided that expenditure on
this account, in no case, should exceed 25% of
SDRF allocation under this window (Response
& Relief) for the year.

Clearance Of Affected Areas

a) Clearance of debris in public
areas.

As per actual cost, for a pariod upto 30 days
from the date of slart of the work, based on
assessment of need by SEC for the assistance
to be provided under SDRF and as per the
assessment of the Central team for assistance
to be provided under NDRF.

b) Draining off ﬂood water in
affected areas'

As per the actual cost within 30 days from the
date of slart of the work based on assessment
of need by SEC for the assistance to be
provided under SDRF and as per assessment of
the Central team(in case of NDRF).

c) Disposal of dead bodies/
Carcasses'

As per the actual cost, based on assessment of
need by SEC and recommendation of the
Central Team (in case of NDRF).

Agriculture

()

Assistance to small & marginal
farmers having landholding upto

2 ha
WV
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L (A) Los

Assistance for land and other
S

a) De-silting of agricultural Jand
(where thickness of sand/ silt
deposit is more than 3", to be
certified by the competent
authority of the Stale
Government.)

Rs 18,000/- per hectare for each item.

Above is subject to a minimum assistance of not
less than Rs. 2,200/- per farmer.

(Subject to the condition that no other

—y

b) Removal of debris on
agricultural land in hilly areas

assistance/ subsidy has been availed of by/ is
eligible to the beneficiary under any other

c¢) De-silting/ Restoration/ Repair
of fish farms

Govemment Scheme)

d) Loss of substantial portion of
land caused by landslide,
avalanche, change of course of
rivers. ~

“|IRs 47,000/- per hectare to only those small and

marginal farmers whose ownership of the land is
legitimate as per the revenue records.

Above is subject to a minimum assistance of not
less than Rs. 5,000/- per farmer

B (8) | Input subsidy (where crop loss T
| is33%andabove)
a) For agriculture crops, Rs. 8,500/- per ha. in rainfed areas.
horticulture crops and annual . . .
plantation crops Above is subject to a minimum assistance of not

less than Rs.1,000/- per farmer and restricted to
H SOwn areas.

Rs. 17,000/- per ha. in assured irigated areas.

Above is subject to a minimum assistance of not
less than Rs.2,000/- per farmer and restricted to
SOWN areas.

b) Perennial crops/Agro forestry
(Piantation in own farmland)

Rs. 22,500/- ha. for all types of perennial crops/
Agro forestry (Plantation in own farmiland),
subject to a minimum assistance of not less
than Rs. 2,500/- per farmer and restricted to
SOWN areas.

" [c) Sericulture

-1 Rs. 6,000/- per ha. for En, Mulberry, Tussar

Rs. 7,500/- per ha. for Muga.

Above is subject to a minimum assistance of not
less than Rs.1000/- per farmer and restricted to
SOWN areas.

(i)

input subsidy to farmers having | Rs. 8,500/~ per hectare in rainfed areas and

more than 2 Ha of landholding

!

restricted to sown areas.

Rs. 17,000/- per hectare for areas under
assured irrigation and restricted to sown areas.

Rs. 22,500/- per hectare for all types of
| perennial crops/ trees including agro forestry

(Plantation in own farmland) and restricted to
SOWN areas.

4
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hssistance may be provided where crop loss s
?3% and above, subject 1o a ceiling of 2 ha, per
armer,

s TN S AT

(PMFBY), for the instant calarmity.
Animal Husbandry - Assistance
To Small And Marginal Farmers
And Landless Livestock Owners
1) Assistancs for the loss of milch
animals, draught animale or
animals used for haulage.

: B — _.__——-_—-—T-_-— . S —————————
1) Provision of fodder / feed Large animal - Rs. 80/- per day.

concentrate including water
supply and medicines In catlle
campe.

WV
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P

Milch Animals-

|Rs. 37,600/- Buffalol cowlcamell yak/ Mithun
elc,

Ra. 4,000/- Bheep/ Goat/ Pig
Draught animals -

Rs. 32,000/- Camel/ horsel bullock etc. |
Rs. 20,000/- Calf/Donkey/ Pony/ Mule/ Heifers

The assistance may be restricted for the actual
loss of economically productive animals due o
notified nalural calamity and vAl) be subject to @
celling of 2 large milch animals and /or 20 small
milch animale or 3 large draught animals and/or
6 semall draught animals per household
irrespective of whether a household has lost a
larger number of animals.

(Claim for loss of animals will be considered
only if number and type of animals owned by
8mall and Marginal Farmerg/Landless Livestock
Owners are registered with local/designated
authorities.)

Poullry;- H
Poultry @ 100/- per bird subject to a ceiling of
an assistance of Rs 10,000/- per beneficiary
household. The death of the poultry birds

| should be on account of a natural calamity.

Note: - Relief under these norms is not eligible if
the asgistance is available from any other
Government Scheme, e.g. loss of birds due 1o
Avian Influenza or any other diseases for which
the Depariment of Animal Husbandry has a
eeparate scheme for compensating the poultry
owners.

Small animal - Rs. 45/- per day.

(52
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Explanation: It will also include | Period for providing relief will be as per the
existing Gaushalas, if authorized by | assessment of the SEC and the Central Team
the State Government by | (in case of NDRF). The default period for
Notification or Govemment Order, | assistance will be for the period of calamity upto
to act as a cattle camp subjecl to | 30 days, which may be extended upto 60 days
the following conditions:- in the first instance and in case of severe
| (i) During the period of calamity, | drought up fo 90 days. Depending on the
District Administration  will | ground situation, the SEC can extend the time
assess the requirement of cattle | period beyond the prescribed limit. Provided that
' shelter and number of gaushala | expenditure on this account, in no case, should
required to be notified as cattle | exceed 25% of SDRF allocation under this
shelter in the District/Tehsil. | window (Response & Relief) for the year.
After obtaining the base-line
information on the cattle already | Based on assessment of need by SEC and
sheltered and the number of | recommendation of the Central Team, (in case
more . cattle it can | of NDRF) consistent with estimates of cattle as
accommodate, Gaushala may | per Livestock Census and subject to the
be notified as cattle shelter. certificate by the competent authority about the
(i) The notified gaushala shall | requirement of medicine and vaccine being
maintain a separate account of | calamity related.
the additional cattle belonging
to SMF and landless labourers
for the notified drought period.
The consolidated list of SMF
and landless beneficiaries with
number and types of animals
will be displayed on the notice
board of Gram Panchayat,
Block, Tehsil and in the office of
Sub-Divisional Magistrate and L
District Magistrate as well as
State/ District web-site for the
purpose of verification and
social audit.
(i) SDRF funds will only be l
released to such notified
gaushala on reimbursement
basis and will be limited to list of
individual beneficiaries notified
as in Sl.No. (ii) above. J
iii) Transport of fodder to cattle As per actual cost of transport during notified
outside cattle camp calamity, based on assessment of need by SEC
and the recommendation of the Central Team
(in case of NDRF), consistent with estimates of
catlle as per Livestock Census.
7 __|Fishery

i) Assistance to Fisherman for
repair / replacement of non-

mechanized boats and damaged/
lost nets.

(This assistance will not be
provided if the beneficiary is eligible

or _has availed of any subsidy/

Rs. 6,000/- for repair of partially damaged boats
only

Rs. 3,000/- for repair of partially damaged net
Rs.15,000/- for replacement of fully damaged

boats

WV
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assistance, for the instant calamity,
under any other Government

Scheme.)

Rs. 4,000/- for replacement of fully damaged
net

(Assistance under this item will be adjusted
to the extent of insurance claim, if any,
received by the fisherman, under any
insurance scheme, for the instant calamity).

to Small and Marginal Farmers

ii)_Input subsidy for fish seed farm | Rs. 10,000/~ per hectare.

This assistance will not be provided if the
beneficiary is eligible or has availed of any
subsidy/ assistance, for the instant calamity,
under any other Government Scheme, except
the one time subsidy provided under the
Scheme of Ministry of Fisheries, Animal
Husbandry & Dairying.

Handicrafts/Handloom -
Assistance To Artisans

i) For replacement of damaged
main functional tools/
equipments

Rs. 5,000/- per artisan for equipments.

Subject to certification by the competent
authority designated by the Government about
damage and its replacement.

ii) For loss of raw material/ goods

Rs. 5,000/- per artisan for raw material.

|

in process/ finished goods
Subject to certification by Competent Authority
designated by the State Government about loss
and its replacement.
9 Locust Control

Hiring of vehicles, tractors, with| As per the actual cost, based on the

spray equipments for spraying of | assessment of need by the SEC and

plant protection chemicals for pest | recommended by the Central Team (in case of

control, hiring of water tankers and | NDRF).

purchase of plant protection

chemicals for locust controf. The quantum of assistance will be limited to the
actual expenditure incurred on hiring vehicles,
tractors with spray equipments for spraying of
plant protection chemicals for locust control
during locust attack. However, expenditure on
this account, in no case, should exceed 25% of
SDRF allocation under this window (Response
& Relief) for the year.

B. |Recovery & Reconstruction: (30% Of SDRMF i.e. equal to
37.50% of SDRF allocation for the year)
10 | Housing

|a) Fully damaged/ destroyed

houses and severely

damaged houses

WAV
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i) Pucca house Rs. 1,20,000/- per house, in plain areas., \
i) Kutcha House Rs. 1,30,000/- per house, in hilly areas.
B b) Partially Damaged Houses

(Other than huts) where the

damage is at least 15%

i) Pucca house Rs. 65,00/- per house
i) Kutcha House Rs. 4,000/- per house,

c) Damaged/ destroyed huts: Rs. 8,000/- per hut,

| (Hut means temporary, make shift unit, inferior
to Kutcha house, made of thatch, mud, plastic

sheets elc. traditionally recognized as hut by the
State/ District authorities.)

Note: The damaged house/hut should be an
authorized consiruction, duly certified by the
Competent Authority of the State Government.

e) Cattle shed attached with house | Rs. 3,000/- per shed,

11 |Infrastructure
[Repair/restoration{of inmediate
nature) of damaged infrastructure]

(1) Roads & bridges, which may | Assessment of requirements: 7
include the following activities: | Based on the assessment of need, as per
States' notified schedule of rates for repairs, by
i) Filing up of breaches and| SEC and recommendation of the Central Team
potholes, use of pipe for| (in case of NDRF).
creating walerways, repair and
stone pitching of | In case of repair of roads, assistance will be
embankments. given based on the notified Ordinary Repair
ii) Repair of breached culverts. (OR) and Periodical Renewal (PR) of the State.
iii) Providing diversions tofIn case OR & PR is not available, then
damaged/washed out portions | assistance will be provided as per rate
of bridges to restore immediate | prescribed in this item. However, in any case,

connectivity. the assistance will be provided at the rate
iv) Temporary repair of | whichever is lower.

approaches o

bridges/embankments of | Prescribed rate are as under:-

bridges, repair of damaged
sailing bridges, repair of [ > Repairs of State Highways /Major District
causeways to sestore | Roads(MDR)

immediate connectivity, | - innormal areas -- @ Rs. 1.0 lakh /km ;
granular sub base, over| - inhillyareas - @ Rs. 1.25 lakh/km ;
damaged stretch of roads to
restore traffic. » Repairs of Rural/village Roads with culverts
- innormmal areas — @ Rs. 60,000/- km ;

- inhilyareas - @ Rs. 75,000/km;

» Repairs of RCC Culvert/Bridge
- innormal areas — @ Rs 60,000 per culvert;
k - _inhilly areas__— @ Rs 75,000/~ per culvert.
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i)

ii)

Drinking Water Supply
Schemes, which may Include
the following activities:-

Repair of damaged platforms
of hand pumps/ring
wells/spring-tapped
chambers/public stand posts,
cistems.

Restoration of damaged stand
posts including replacement of
damaged pipe lengths with
new pipe lengths, cleaning of
clear water reservoir (to make
it leak proof).

Repair of damaged pumping
machines, leaking overhead
reservoirs and water pumps
including damaged intake-
outtake structure, approach
gantries/jetlies.

‘Damaged drinking water supply schemes will be
eligible for assistance as per actual, subject to a
ceiling of Rs 2.00 lakh per damaged scheme.

Cleaning of Community drinking water wells as

per actual, subject to a ceiling of Rs 10,000/ per
well

)

i)

i)

Iv)

which may include the

following activities:

Immediate repair of damaged
canal structures and earthen/
masonry works of tanks and
small reservoirs with the use of
cement, sand bags and stones.
Repair of weak areas such as
piping or rat holes in dam
walls/ embankments.
Removal of
material/building
material/debris from canal and
drainage system.

Repair of embankments of
minor irrigation projects.

vegetative

F Assistance

(3) Minor Irrigation Schemes, [In case of repairs of minor Irrigation works,

assistance will be given as per the schedule of
rates (SOR) for repairs notified by the
concemed State.

In case SOR is not available, assistance for
irrigation scheme/ canal will be provided as per
actuals, subject to the ceiling of Rs 2.00 lakh per
damaged minor schemse.

Note:- However, in any case, the assistance will
be provided at the rate whichever is lower.

for restoration of damaged
embankment of minor irrigation projects will be
at par with the case of similar rural roads,
subject to the stipulation that no duplication
would be done with any ongoing schemes.

(4) Power (only limited to

Immediate restoration of
electricity supply in the
affected areas): -

Damaged Poles/conductors and
transformers upto 11 kv.

Regarding repair of damaged power sector,
assistance will be given for the damaged
conductors, poles and transformers upto the
level of 11 KV and LT lines with bare conductor,
as per details hereunder:

» The rate of assistance will be:
- Rs.5000/pole;

- Rs. 0.50 lakh per km for repairing of
damaged LT lines;

- Rs.1.00 lakh for replacement of one
damaged distribution transformer.
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applicable for those ierns which can be re-
used).

! .

(5) Schools
Repair of damaged schools
building

As per actual, subject to a celling of Rs 2.00 lakh
per school,

(6) Primary/Community Health
Centres

Repair of Primary/Community
Health Centres

-

As per aclual, subject 10 a celling of Rs 2,00 lakh
per unit,

e

“(7) Community Assets Owned
by Panchayat

Temporary repair of Mabhlla
Mandal, Yuva Kendra,

Panchayat Ghar, Community
Hall, Anganwadl, efc.

As per actual subject to a celling of Rs 2.50 lakh
per unit,

-

12.

rescue and evacuation equipments
including communication
equipments, olc for response o
disastor.

13

Capacity Bullding

Preparedness & Capacity Building (10% Of SDRMF i.e equal to
12.50% of SDRF allocation for the year)

Procurement of essential search,

Expenditure from the preparedness and
capacity building window will be governed by the
Guidelines Issued separately by the Minisiry of
Home Affairs for the Preparedness & Capacity
Building window of SDRF/ NDRF.

| State Specific Disasters

State speclfiic disasters within the
local context in the State, which are
not included In the notified list of
disaslers eligible for assistance
from SDRF/ NDRF, can be met
from SDRF within the limit of 10%
of the annual funds allocation of

respacti ve wntbwd the SDRF.

. T -
Items Not Covered under SDRF/NDRF

Expenditure Is to be incurred from SDRF only
(and not from NDRF), as assessed by the SEC.

The norm for various ltems will be the same as
applicable to other notified natural disasters, as
listed above;

or
In theso cases, the scale of rellef assistance
against each item for ‘local disaster’ shall not
exceed the norms of SDRF,

The flexibility Is to be applicable only after the
State has formally listed the disasters for
Inclusion and has notified transparent norms
and guidolines, with a clear procedure for

Identification of the beneficiarles for disaster
rollef for such local disasters’, with the approval
of SEC.

[a) Colloges and other educational Institutions buildings
b) Major/medium lrrigation Schemes

0)_Flood control and anti Eroslon Prolection work

—

Wl

10
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Hydro Power Projec/HT Distribution systems/Transformers and sub stations

High Tension Lines (above 11 kv)

State Govt Buildings viz. departmental/office building, departmental/residential
quarters, religions structures, patwarkhana, Court premises, play ground, forest
bungalow property and animal/bird sanctuary etc.

Long term/permanent restoration work

Procurement of equipments/ machineries under NDRF

National Highways

Sectors such as Telecommunication and Power (except immediate restoration of
power supply), which generate their own revenues, and also undertake immediate
repair/restoration works form their own funds/resources, are excluded.

(ii)

(i)

(iv)

(v)

For assistance under NDRF for items at S. Nos. 2 (a), (b). 3 (a), (b), (c), 4 (a).
(b), (c), 6 (ii), (iii), and 9, while actual expenditure is allowed, the State
Government will provide the item-wise details of expenditure to the Inter-
Ministerial Central Team (IMCT)/ Central Government.

Ex-Gratia payment of Rs 50,000/- per deceased person, to next of kin of the
deceased person, including those involved in the relief operations or assoclated
in the preparedness activities, subject to the cause of death being certified as
COVID-19, as per the guidelines jointly issued by the Ministry of Health and
'Family Welfare and the Indian Council of Medical Research on 3rd September,
2021, will be given as per guidelines on minimum relief issued by the National
Disaster Management Authority (NDMA) dated 11.09.2021.

This ex-gratia assistance will be applicable from the date of first COVID-19 case
reported in the country and will continue till de-notification of COVID-19 as a
disaster or till further orders, whichever is earlier, to next of kin of the deceased
due to COVID-19.

There will be a Mid-Term review of the norms after 2 years, based on price
level index.

The State Governments are to take utmost care and ensure that all individual
beneficiary-oriented assistance is necessarily/ mandatorily disbursed through
Direct Benefit Transfer in the bank account of the beneficiary.

The scale of relief assistance against each item for all notified disasters
including ‘local disaster’ should not exceed the norms of SDRF/ NDRF. Any
amount spent by the State for such disasters over and above the ceiling,

would be bome out of the resources of the State Government and not from
SDRF.
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 438/2023

News item in India Today dated 14.06.2023 titled “2 minors among 4 killed as
explosion rocks illegal firecracker godown in UP owners held”
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